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SHRIMATI MARGARET ALVA . Sir,
I can only say that we have to follow
the All India Services' requirements
because they are appointed as per those
rules and I cannot change those rules,
no matter, what the charges are. As far
as the special question about how many
of them have been promoted and so on,
I will need notice I will certainly get. the
details and send them to the hon.
Member.
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SHRIMATI MARGARET ALVA : No
officer can be held guilty until and unless

in a regular departmental enquiry he is
found guilty. (Interruptions)

SHRIMATI SUSHMA SWARAIJ : Re-
employment is not a matter of right.

N,

Re-employment is only a matter of
favour. (Interruptions)
SHRIMATI RENUKA CHOW-

DHURY : You have not taken action

programme within which they will exe-
cute it? (Interruptions).

MR. CHAIRMAN Please sit down.
(Interruptions). Let her answer it.

SHRIMATI MARGARET ALVA : 1
have not given any time-frame pro-
gramme. (Interruptions).

MR. CHAIRMAN :

over.
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Allocation of Funds under Employment
Assurance Scheme

*445. SHRI SATISH PRADHAN
Will the PRIME MINISTER be pleased
to state :

(a) What was the allocation of funds
Statewise, made under the Employment
Assurance Scheme during 1993-94 vis-a
vis utilization of funds;

(b) whether Government have review-
ed the actual utilization of the funds;
if so, what are the salient features there-
of; and

(c) whether Government propose to
give weightage while allocating funds
during 1994-95 to such States which had
performed well ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESH-
WAR THAKUR) (a) to (c) The Em-
ployment Assurance Scheme (EAS) is
being implemented in 1755 Revamped
Public Distribution System (RPDS)
Blocks of 23 States and 4 Union Terri-
tories (excluding Goa, Punjab, Chandi-
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garh, Delhi and Pondicherry which do
not have any RPDS Block). The scheme
aims at providing assured Employment of
100 days during the lean  agricultural
season of unskilled manual work to the
rural poor who are in need of employ-
ment and seeking it.  The scheme though
targeted for the rural poor is open to all
the people in the rural areas who are
above 18 years and below 60 years of
age. The allocation of funds depend
upon the demand and utilisation by the
States. The details of allocation and uti-
lisation of funds during 1993-94 is given
in Statement. (See below).

The progress made in the EAS is re-
viewed on the basis of the monthly
progress reports received from the States/
UTs. In addition, a High Level Com-
mittee of Secretaries to Government of
India has also been constituted to review
the progress under EAS. This Committee
holds weekly review meetings.

As per the latest reports received from
the States/UTs, 32.1 lakh persons have
been so far registered under the EAS.
6904 works, which were taken up under
EAS, have been completed and another
16689 works are now in  progress.
272.46 mandays have so far been generat-
ed under the EAS incurring an expendi-
ture of Rs. 115.36 crores till now. State-
wise details are placed at Annexure. [See
Appendix 170, Annexure No. 94]

During 1994-95 also, the release of
funds under EAS will continue to be on
the basis of:

(a) attendance of workers at the

work sites; and

(b) the progress in utilisation of
funds already provided.

50% of the available funds with the
districts should have been utilised at the
time of their applying for the next instal-
ment of funds under EAS.



